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Title: Discussion on the motion for consideration of the Indian Medicine Central Council (Amendment) Bill, 2010, as passed
by Rajya Sabha.

MR. DEPUTY-SPEAKER: We shall now take up item no. 15 — Indian Medicine Central Council (Amendment) Bill.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): I beg to move:x:

"That the Bill further to amend the Indian Medicine Central Council Act, 1970, as passed by Rajya Sabha, be
taken into consideration. "

Today, Sowa R iolgegt and well dommenbed traditionals y s t e m s of medic]
proposed to be given legal recognition as an Indian System of Medicine.

The Department of AYUSH under my Ministry was set up in the year 1995w i t h t h e o b
propagate the Indian Systems of Medicine, including Ayurveda, Unani, Siddha, Yoga & Naturopathy as well as
Homoeopathy.

Today, if given recognition to Sowa-Rigpa, another member of the family will be added to the AYUSH Family.

Sowa-Rigpa is widely practiced in countries like Tibet, Mangolia, Japan and some parts of China, Nepal and few parts of the
former Soviet Union.

Within India, it is practiced in the trans-H i m a | a y a n R e g i o nregioneofsJammuc&i KashmirySikkim,a
Tawang & Bomdika in Arunachal Pradesh, Darjeeling and Kalimpong of West Bengal, Lahaul Spiti and Kinnore in Himachal
P r a d e s h a nKardataka.H u b | i a n d M vy s o r e |

Sowa-Rigpa is similar to the other Indian Systems of Medicine especialyA y ur ve da and, als
from the Tibetan/Chinese as wellasthel o ¢ a | h e a | HimdayanRégiom. a d i t i o

Although the system is widely used in all these regions for treatment of all common diseases, its strengths are
recognized in the treatment of chronic diseases like Arthritis, Cancer, neuro-muscular disorders etc.

The objective of my introducing this Bill is to give recognition to Sowa Rigpa,s o t hat its pr
regulfRdmredt.his purpos e CenttallCancillAct, d970q IMCC Attlenekds to bersuitably amended.

As all of you are aware, thisAccp r o vides for ¢ o n €ouncittouIrdiandMedicine for regulatibige
educational standards of Ayurveda, Siddha and Unani systems of medicine at present.

The Sowa Rigpa system of medicine needst o b e brought w i t Imdiam Medicihe eand
practitioners of the system need to be enrolled in the Registers so as to develop the system and practices within a legal
framework.

Iamvery happy to statethattheP a rlia mentary Standing Committece
Family Wel f theabove saiki @amendimente td the Act had expressed its 'No Objection' to the amendments
proposed.

MR. DEPUTY-SPEAKER: Motion moved:

"That the Bill further to amend the Indian Medicine Central Council Act, 1970, as passed by Rajya Sabha, be
taken into consideration."
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SHRI P.C. CHACKO (THRISSUR): Sir, I rise to support the amendment moved by the Minister of Health and Family Welfare
to amend the Indian Medicine Central Council Act, 1970.

This Bill is brought to this House to include the Tibetan medicine which is known as the Sowa-Rigpa as part of the Indian
medicine. It is said that this medical system, which is unique, is treating the human beings not only for the external
ailments but it takes a holistic approach and probably that holistic approach will be very useful. Having seen what was
going on in this House just now, I feel that it is very appropriate that the hon. Health Minister has introduced this system
for making it a part of the Indian system because the Sowa-Rigpa system is very good for treating people in a holistic
manner.

Some of our hon. Members lose their tempers and they behave in an unruly manner. It is not that they want to behave like
that. But unfortunately when some hon. Members walk through isle of the House they gesticulate and shout at the House
and sometimes we feel as to what was happening to them. They are all very learned Members. They know how to behave
in the House. I am not blaming them...(Interruptions) There may be important issues...(Interruptions)

off FieTol crret Fise (SisIRUR): #dlGY, U6 e uR aaf of ®b, A B 3R W aal B2 3 3)...(aeer)
SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, he cannot comment on the conduct of the Members...(Interruptions)

SHRI PC. CHACKO : They should not have any objection to what I am saying...( Interruptions) I am speaking about this
new medical system...(Interruptions)

MR. CHAIRMAN : Please come to the point.

SHRI PC. CHACKO : Sir, I am speaking about this new Tibetan medical system and I do not know as to why Shri Ananth
Kumar is unnecessarily getting angry...( Interruptions) The problem is that when the humans are treated with a particular
system of medicine, if that medical system is not holistic, then one will not get the desired results. Today, in this country,
the so called, modern medical systems like Allopathic is being practised the maximum in the country. There are other
systems of medicine as well, like Unani, Siddha, Ayurveda, Homeopathy and others. These all form part of the Indian
Medicine Central Council. We are now including a new system.

Sir, I only said that when people are not having some kind of extraordinary problems we need some new system of
medicine for their treatment. That is what I said. Here, we know how to behave in a society; we know how to behave in
the House and we know how to behave in the Parliament. The Parliament is always run on rules. Even they know the rules
of the game. When we are losing our control means a suitable treatment is necessary. I am only saying that. This system
of medicine...(Interruptions)

offercll qwan Fawret (fafdom): Jmmufer selc, 6 srsverizh w2 dlet 33 & fpeft 3l w2 dliet 33 37...(=aaear)

SHRI PC. CHACKO : Sir, I am not yielding to them. I want your protection...( Interruptions) I am not yielding to her. She
cannot speak now...(Interruptions) How can she speak?...(Interruptions) 1 am not yielding to her...(Interruptions)

N

oflereil I TS | ATeTolieT A et U= et 3B 8 1 AGRA P Dsdc U2 diel I 3, A6 A 7. AfS s dsac w2 At 1B & Al
so1db ARl & 3Y, $odlol dsac I f¥ARdac oo 3)...(aeior)

SHRI PC. CHACKO : How can she speak now?...( Interruptions) Sir, you will have to protect the interest of the
Members...(Interruptions)



oflerelt IR Farm | AfS UG SRl wR diet 38 & Al oIl o1 @t I fpar Sire. .. (aeet)
MR. CHAIRMAN: If anything unparliamentary is there that would be deleted.

SHRI P.C. CHACKO : This Bill was taken up for discussion. The Bill was presented by the hon. Minister and when a Member
has started speaking, how can anybody stand without observing any rules? They wan to de-rail this...(Interruptions) What
is happening? ...(Interruptions)

SHRIMATI SUSHMA SWARAJ : I have taken permission from the Chair...(Interruptions)
MR. CHAIRMAN: Please take your seats.
...(Interruptions)
SHRI P.C. CHACKO : Sir, you have allowed me to speak...(Interruptions)
SHRIMATI SUSHMA SWARAJ : When the Chair allowed me, then only I spoke. I am not “anybody'...(Interruptions)

SHRI PC. CHACKO : Sir, the Leader of the Opposition cannot be allowed to speak like this. I am not yielding
now...(Interruptions)

Mr. Chairman Sir, I am not yielding. You have allowed me to speak. She cannot speak now....(Interruptions)
MR. CHAIRMAN: Do not get emotional.
...(Interruptions)
MR. CHAIRMAN: I am on my legs. Please take your seats and listen to me.
...(Interruptions)

MR. CHAIRMAN: I request all the hon. Members to cooperate with the Chair as two important Bills have to be passed
before 4.15 p.m. Only 45 minutes are left now. The Government wants to pass these two important Bills. So, kindly
cooperate with the Chair. Every Member has the right to speak. You may express your views and there is nothing wrong in
it. I am not objecting to it. At the same time, other Members also may cooperate with the Chair. If at all your feelings have
been hurt, that will be taken care of in the proceedings. I will see to it that if any unparliamentary expressions are there,
they are removed. Please co-operate with the Chair.

...(Interruptions)

SHRI PC. CHACKO : Sir, after you have allowed me to speak, if any Member encroaches into my time, then I would seek
your protection.

MR. CHAIRMAN: I will give time for you. I will give you protection.

SHRI PC. CHACKO : Sir please understand that it is a deliberate attempt to derail the discussion in the
House....(Interruptions)

MR. CHAIRMAN: You may speak on the Bill, Shri Chacko.

SHRI PC. CHACKO : We are discussing an issue on which there is no dispute. I only said that when we are introducing
thisa€|...(Interruptions)

MR. CHAIRMAN : Please speak on the Bill.

SHRI P.C. CHACKO : Sir, this kind of interruption makes it very difficult for me to express my views. I am not mentioning
about anybody. I am only saying that the discussion may not be derailed as it happened now. Let me be allowed to
complete my speech. A deliberate attempt to derail the discussion should not be allowed.

An amendment to the Indian Medicine Central Council Act has become necessary. This Government has been giving a lot of
importance to the traditional medicine. Ayurveda, Siddha, Yoga, Unani and all the traditional medicines are under a
separate Department of the Government of India. It is a contribution to this country by the UPA Government and it is part
of the whole thing. Now, AYUSH, a separate Department, is being made and they are giving a lot of encouragement to the
States and the various systems of medicine to make it on a scientific basis.



India is a great country of 5000 years of history. We have our own systems of medicine which are not seen in other parts of
the country. The word ‘amchi’ means superior to all. Amchi system of medicine is a system of medicine which is practiced
in the sub-Himalayan region. It is a Tibetan medicine. The hon. Minister for Health has felt that the amchi system of
medicine is suitable to be included in the Indian medicine.

I only casually suggested that whoever wants to have the benefit of this system can have its benefit. That is all I said.

Indian Medical Council is now being constituted with members representing different disciplines, like ayurveda,
siddha and unani. In addition to that we want to have a register of amchis. Amchis are the practitioners of the Tibetan
medicine. At present we have no system. Some people are not interested in making any system, but we want a system.
We want a system of registration of practitioners. In this Bill, it is said that a register will be maintained so that amchis’
names will be registered, so that it gets systematised.

There is a great classical text of Tibetan medicine, that is Chatush Tantra. Chatush Tantra was delivered by
Bhagwan Buddha 2,500 years back. Then this Chatush Tantra was enriched with various systems like Chinese medicine,
Japanese medicine, etc. Now, it has become a very effective tool in the hands of men. Today, we are faced with new
bacteria and diseases. The world is aghast at the spread of various diseases. Probably, here in India we have an answer. In
this Bill it is said that if the Indian systems of medicines are given scientific basis, they can be propagated; research
facilities can be created; and medicines can be manufactured.

The Government of India is digitising the whole thing. People are trying to take away India's traditional knowledge. For
example, I can cite the haldi issue. Some scientific organisation in USA has taken the patent for Indian haldi. It was with
great difficulty that India fought and got it cancelled. So, we are digitising our information, the entire ayurvedic medicine
and the entire system of medicine. What are the medicines available, what are the cures available, etc. are being digitised
so that nobody takes away from us our traditional knowledge.

Today, when the Tibetan system of medicine is made part of the Indian system of medicine, it is getting the
protection of the Indian Medical Council. Now, we are taking the Tibetan medicine system. Tibetans are settled in various
parts of the country. There is a miracle cure. There are so many diseases which modern system of medicine is not able to
cure, but the Tibetan system of medicine offers a magical cure. To get this popularised, to make this available to the
common man, I would request the hon. Minister to take steps through the National Rural Health Mission.

The National Rural Health Mission is giving money to these kinds of initiatives. I come from a State where the State
Government is hardly able to buy medicines for the Primary Health Centres. Now, all the Primary Health Centres in the
whole country are being run with the money given through the National Rural Health Mission. Under this, all these
medicines should be made available in all the Primary Health Centres and in all the dispensaries. Not only the modern
medicine or allopathic system of medicines but also all other Indian systems of medicines should be made available. Then,
people can choose what they want. The NRHM is a very great Scheme run all over India, which is now helping the State
Governments to give effective treatment and preventive medicines to the people

It is good that we are passing this Bill in this Parliament. We are legalising it. The medicines should be made
available through the NRHM in all the dispensaries.

Finally, it is the holistic approach to the human health is what we need. Today, allopathic system treats the eye or
the ear or the throat or the chest separately, but this so-called specialisation is not a holistic approach. But the Indian
system of medicine has got a different approach, which is holistic towards the human health. So, that is the plus point.
When we are including the Tibetan system of amchi medicine in the great Indian traditional system of medicine, we are
going one step ahead.

I would like to congratulate the Minister. We all wanted that we should have an opportunity to discuss the Indian
Medical Council Bill in this House. Unfortunately we could not discuss that Bill.

That was also not the fault of the Government. The noisy scenes were created in the House. We could not discuss the
Medical Council of India Bill. We just passed it. But, fortunately, the Indian system of medicines, at least, this Bill is being
discussed in the House.

Sir, with the disturbance created to derail the discussion in the House, I am happy that this Bill is being discussed. I
support this Bill. This Bill will give a sufficient scientific basis.

MR. CHAIRMAN : Shri Shailendra Kumar. Please conclude within two minutes. We have to conclude the discussion on this



Bill by 3.45 p.m. Then, we have to take up the second Bill. So, please try to be very brief.
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MR. CHAIRMAN: Hon. Members, I want to make one important announcement in the House. We want to conclude the
discussion on this Bill in another 15 minutes because the time allotted for this Bill is over as only one hour time was
allotted. Anyhow, we will continue to discuss this Bill for another 15 minutes. Therefore, hon. Members who want to lay
their speeches can lay their speeches on the Table now and other hon. Members can speak very briefly for about two
minutes each.
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MR. CHAIRMAN : Those hon. Members who have written speeches with them can lay their speeches on the Table of the
House.

*DR. KIRIT PREMJIBHAI SOLANKI : I want to express my views on this topic.
07 IMCCA 1970
0 regulating educational standard of
[ Ayurveda
[ Sidda
[ Unani systems

[ Maintenance of register



[0 Approved medical practioners

[1 Said members are elected from practitioners of said pathics enrolled in state registers.

- From practitioners of said pathies enrolled in state registers.
- From universities having faculties of Departments

- Nominated from Central Government.

I welcome the inclusion of "Sowa-Rigpa" system of medicine.

This medicine is practiced in the sub Himalayan region. It is an important system of "Indian medicine" & practitioner be
enrolled in Register.

- Sabhapati Mahoday, I would like the draw the attention of entire country through you & this august house regarding very
high faith and effective importance of different sort of Indian Medicine system.

- Of course allopathic system is quick and effective pathy but the same time Indian system of medicine is very effective and
curative Ayurveda is one of the most ancient treatment modality with goes upto the root cause and curative also. I demand
to establish and develop it more.

- Moreover, I strongly demand through you to include the most ancient, oldest and effective system of medicines i.e. Yoga
& Naturopathy to include in this bill. Yoga is very much effective Indian medical system. It cures Diabetes, Heart Disease,
Hypertension, Depression, Relaxes stress, obesity, Rheumatism etc.

- I want to bring the amendment of introduction of these two Indian system of medicines.
- It is widely practiced in our country and throughout the World also. It is holistic medicine and should be included in it.
- Regarding amendment of section 9, the central council shall constitute from amongs its members:

[1 A Committee for Ayurveda

[J A Committee for Sidda

(1 A Committee for Unani

[l A Committee for Sowa Rigpa.

I would like to add, members from
- Yoga
- Naturophay and
- Members from Lok Sabha and Rajya Sabha

- I again support this bill and make the proposed amendment shall be included.

*SHRI PRATAP SINGH BAJWA (GURDASPUR): I support the Indian Medicine Central Council (Amendment) Bill, 2010 which
seeks to amend the Indian Medicine Central Council Act, 1970, which created a Central Council to regulate ayurveda,
siddha, and unani medicine, set minimum standards for education and maintain a register of all practitioners in these fields.

The present Bill seeks to include the Sowa-Rigpa system of medicine, which is akin to Ayurveda, practiced in the sub-
Himalayan region within the definition of Indian medicine.

The proposed amendments to various provisions of the above said Act are required in order to legalize Sowa-Rigpa as a
system of Indian Medicine. This will also enable the protection and preservation of this ancient system of medicine and will



help its propagation and development.

There is no doubt that the recognition of the Sowa-Rigpa system of Indian Medicine will also lead to the setting up of a
regulatory mechanism in the field of its education and practice.

Coming to the provisions of the Bill, as stated in the Report of the Standing Committee on Health and Family Welfare lack of
proper records regarding the number of Amchis, both traditionally trained and those who are institutionally trained gives
rise to ambiguity in determining the allocation of seats in the Central Council.

Here certain questions arise
[0 Have any qualifications and educational standards been prescribed for such practitioners?

[ Where from would they get the recognition and certified that they are qualified practitioners of this Sowa-Rigpa
system?

[0 Do we have any recognized institution or association which is recognized by the Central Government to issue
certificates to them?

In case of traditionally trained Amchis, they do not carry any formal degree to be registered in State Registers of Indian
Medicine in any of the States.

00 How would such practitioners be registered in the State Register?

[0 Second, and the most important question is, when they are not registered in the State Register or the Central
Register, will they be allowed to practice anywhere in India? Is a persons having no qualification as prescribed under
the provisions of the Act, 1970, I am talking about traditionally trained Amchis, can be held to be qualified and
entitled to practice anywhere in the State or in the country? The present Bill is silent on these questions.

There are some court judgments to the effect that unless the persons possesses the qualification as prescribed in
Schedule II, IIT and IV of the Act, 1970, he cannot claim any right to practice any medical science and mere registration in
any State Register is of no consequence. Hence, the above issue needs to be addressed while framing the rules or by
carrying out amendments in the rules at the appropriate places.

The Standing Committee suggested that the representation of Central University of Tibetan Studies at Sarnath, which
was accredited by the National Assessment and Accreditation Council with five-stars, the highest grading for quality
assurance, should be considered. I am also in favour of it and I request the Government to examine the same.

There is also an urgent need for a survey for assessing the exact number of traditional Sowa-Rigpa practitioners and
professionally trained practitioners in the country. This is all the more required when we are giving statutory recognition to
this system.

After the grant of statutory recognition, I am sure, the Government would take necessary steps in respect of having a
uniform standard syllabus for different courses, duly certified and recognized by the appropriate authority.

Before, I conclude, I am pained to refer to the recent controversy over homoepahty in Britain where in some people wanted
it to be banned as they alleged that it is not based on scientific principles or recognized standards. I want the Government
to ensure that the ingredients and composition of the Sowa Rigpa medicines should be properly tested in a transparent
manner, and the composition and labeling of the Sowa Rigpa medicines should be made mandatory so that nobody would
raise fingers at these very old and valuable system of medicines or about their efficacy.
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MR. CHAIRMAN : The Minister has to reply at 3.45 p.m. So, please be very brief.

I request all those Members who have prepared speeches to lay them on the Table of the House.

*SHRI PREM DAS RAI (SIKKIM): The amendment to the Indian Medicine Central Council (Amendment) Bill, 2010. We are
grateful that the Tibetan system of medicine has been given due importance. Our party the Sikkim Democratic Front has
constantly suggested preservation of Tibetan amchis in our State of Sikkim. We are happy that it gets national recognition
through this amendment. With these words, I end my speech in support of this significant amendment.



*Speech was laid on the Table
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DR. RATNA DE (HOOGHLY): Mr. Chairman, Sir, at the outset I would like to thank you for the opportunity given to me to
speak on the Indian Medicine Central Council (Amendment) Bill, 2010. This Bill is brought before this House for propagation
and development of ancient systems of Indian medicine.

Sir, India is a vast nation. It has been the home to the ancient Indus Valley Civilization and a region of historic trade routes
and vast empires. Indian Sub-Continet was identified with its commercial and cultural wealth. Health and spirituality are
inseparable and together they reveal the true origin of any sickness.

The art of healing is, therefore, a dimension of secret. The system of medicine referred to as Sowa-Rigpa is practised
in many countries today. The four medical tantras, which were originally in Sanskrit text, were unanimously considered to
be the basic word of Sowa-Rigpa. It is based on the great principles of Buddhism and provides a comprehensive way of
understanding the universe, men and his sickness. Buddhism itself is at the heart of Bhutanese and Tibetan medical
traditions. Chakpuri Medical School became a famous centre of healing at Lhasa. Sowa-Rigpa is one of the oldest surviving
Indian systems of medicine in the world. It is most popular in the Sub-Himalayan territories. It is an ancient and traditional
healing system. It is set to become the seventh system of medicine to be recognized by the Ministry of Health and Family
Welfare. It is now bestowed with legal status. This recognition given to Sowa-Rigpa would help to start a mechanism to
regulate the education in the Himalayan region. It is a welcome step. I can say that better late than never.

MR. CHAIRMAN : The Minister is going to reply. Please conclude now.
DR. RATNA DE : Sir, I am concluding.

Sir, Sowa-Rigpa has, so far, been neglected in the medical system though it is not only practised in Sub-Himalayan
territories but it is also a popular medicine adopted by everyone. I firmly believe that Sowa-Rigpa would become more
popular among the poor and downtrodden as it would be affordable. I hope the Government would make efforts to dispense
Sowa-Rigpa at cheap rates so that its benefits would reach large sections of the society in India.

With the passage of this Bill, the mankind in general will have another choice for the treatment of their ailments. Western
medicine commonly known as Allopathic medicine is becoming more and more costly.

MR. CHAIRMAN : It is all known, Madam. Please conclude now.

DR. RATNA DE : Day by day, these allopathic medicines are becoming costlier. Poor people will get a chance to use these
traditional medicines. In such a disturbing scenario, Sowa-Rigpa has come as a breath of fresh air. I welcome this Bill and I
support this Bill. I request the hon. Minister for allocation and disbursement of sufficient funds for the development and
research associated with Sowa-Rigpa.

MR. CHAIRMAN: Nothing more will go on record.

(Interruptions) G€; *

*SHRI S. SEMMALALI (SALEM): Sowa-Rigpa is a traditional system of medicine practiced in the Himalayan Region namely
Sikkim, Arunachal Pradesh, Darjeeling, Ladakh and Lahul & Spiti Areas of Himachal Pradesh.

It is similar to Ayurveda System of medicine.

Through inclusion of Sowa-Rigpa system of medicine in the ACT, legal recognition to this system will be accorded.



This provision will lead to protection of preservation of ancient system of medicine. I welcome it.

At this juncture, I bring to the attention of honourable Health Minister, that is well known, but defying a solution for long I
mean quacks and practice by unqualified persons.

This problem persists across the country and the gullible public falling a prey to quacks is not uncommon.

It is the obligation of the States and Centre to protect the Public health of the citizens and regulate medical practitioners
under article 74 read with entry 6 & 26 of State list/ Concurrent list respectively of the 7th schedule of the constitution.

The innumerable of complaints received from the well informed public about the harm being done by the quacks on the
general health of the patients needs to be looked into.

I feel it is high time the Centre/ State Governments take suitable steps to curb the menace.

Stringent Punishment to those practicing medicine/ and all those for making tall spurious claims of curing incurable
diseases through false advertisements etc. should be awarded.

Suitable legislation must be brought in.

* Speech was laid on the Table

I am sure the traditional system of medicine including Sowa-Rigpa having greater patronage from the public will be
suitably regulated by the Centre and Central Council of Indian Medicine will discharge its duties perfectly.
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*DR. TARUN MANDAL (JAYNAGAR): I like to put a caution before the Health Ministry that to bring forth traditional
practices of healing like "amchi" or sowa is good for evaluation, research and application but to put blind faith on a Rigpa
system as because it is ancient and used by a substantial section of people is bad. A great leader and revolutionary Mao-
Tse-Tung to utilize Chinese traditional and age old medical practices for the people like Acupuncture and Moxibustion said,
Weed through the past to bring forth the new, let the ancient serve the present". And on that philosophy evaluating those
ancient methods of healing China helped modern medical science with acupuncture Anesthesia and other remedies.

I am not against inclusion of and control of Sowa-Rigpa system by Indian Medicine Central Council but the scientific
experiments and research to establish its credentials by evidence may be inadequate before the medical profession and
scientific world to accept it.

Reasons should take the position of authority was said by Stuart Mill, a western renaissance, philosopher and no
superstition, emotion, belief or faith should prevail to determine truth. India, China, Egypt, Greece and Babylon were great
historical centres of development of medicines and healing and today's modern medicine took shape extracting goods from
all such past resources co-coordinating and assimilating them on scientific facts and findings. That does not mean modern
medicine or modern form of AYUSH have no ills and negative points. Side effects on toxic effects are there. But these have
been based on modern Anatomy, Physiology, Bio-chemistry, Pathology, Microbiology, Psychology etc. As far as I know
Sowa-Rigpa has not accepted these fundamental facets of knowledge of human body and mind.

If it accepts these like modern form of Ayurveda, Siddha, Unani, Homeopathy had adopted and made scientific their
methods of examination and attitude the whole country will accept it beyond sub-himalayan areas. I do not know how only
by *Seeing tongue, physicians mainly traditional, detect diseases and treat patients. Let it be based on basic sciences. Let
its inclusion in Council initiate evaluation of the system.

*SHRI SANJAY BHOI (BARGARH): I support the Indian Medicine Central Council(Amendment) Bill, 2010. This will not only
provide a big solution to cure the fatal ailments but help poor and needy patients to get medicines at a cheaper price. Also
the Tibetan system of medicine does not have any side-effects to the human body as many allopathic medicines have. So I
congratulate the Hon'ble Minister for Health and family welfare to introduce this bill.



* Speech was laid on the Table

*SHRI S. R. JEYADURAI (THOOTHUKKUDI): Mr. Chairman, Sir, I thank the Chair for giving me an opportunity to participate
in this discussion on the Indian Medicine Central Council (Amendment) Bill, 2010, on behalf of DMK.

This Bill, with a limited purpose, seeks to amend the Indian Medicine Central Council Act, 1970, by way of including Sowa-
Rigpa, the traditional medicine system practiced in Jammu and Kashmir, Sikkim and the Himalayan region in the Indian
medicine system, giving recognition and importance. I appreciate the effort on the part of the United Progressive Alliance
Government endeavouring to popularize the Sowa-Rigpa system of medicine popular in the Sub-Himalayan region. This
amendment will bring the practitioners of this medicine system to come under the law and carry out their practice
independently rendering their medical service to the community. As these medical practitioners would be registered, it will
ensure the public to get a devoted service while paving way for taking this medicine system throughout the country.

By this amendment, this medicine system practiced by our ancestors is being protected. This will give rise to manufacture
of medicine under this system giving a boost to its sale in the open market in a big way. This will add pep to public health.

Today, more than 50 per cent of those who have crossed the age of 50 are taking some medicine or the other. Now, the
world population is moving towards traditional medicine system and herbal medicines. This revisit has been made possible
because they become part of our natural daily life without giving rise to side effects and rendering complete cure with a
holistic approach.

At this juncture, I would like to put forth certain suggestions. Tamil Nadu ranks ahead of many other States in
providing public health facilities with both modern and ancient systems of medicine. The Government there in Tamil Nadu
headed by our leader Dr. Kalaignar Karunanidhi promotes healthcare in an efficient manner.

In order to promote Siddha medicine system, tax exemption has been extended to Siddha medicines. Even in Primary
Health Centres, the trained and graduate practitioners of Indian systems of medicine, like Siddha, Ayurveda, Yoga, Unani,
have been deployed and the Government of Tamil Nadu has ensured the availability of these medicines free of cost.

Siddha medicine system, which is at least 6,000 years old, cures effectively diseases that affect liver, lung, skin, uterus and
also the knee-joint problem like arthritis. Three years back, when the Chickungunya viral disease was spreading and
causing joint pains, it was found out that Siddha medicines could effectively control it using nila vembu and thirukadugu
choornam.

Hence, I would like to urge upon the Government that there is a need to spread this medicine system to other States also
encouraging research and development. In order to help the Government of Tamil Nadu to provide infrastructure facility for
Siddha medicine system in all the Government Hospitals and Primary Health Centres, the Centre must allocate more funds.

All our Indian systems of medicine must be taken to all the States and they must be encouraged. In the same way in which
Dr. Kalaignar led Government of Tamil Nadu is promoting and extending tax exemption, all other systems of medicine, like
Ayurveda, Unani and Sowa-Rigpa along with Siddha must get tax exemption in all the States.

Further research on them must be carried out in identifying the effectiveness of certain medicines on certain diseases and
they must get more of Central assistance to be promoted throughout the country.

More of CGHS Dispensaries must be set up with practitioners and medicines in other Indian Systems of Medicine
throughout the country.



It must also be ensured that these medicines are available to the needy people easily and at an affordable cost, if not free
of cost.

I am putting forth these suggestions and requests while lauding the efforts of the UPA Government to promote traditional
systems of medicine.

With this, I conclude.
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*SHRI AMARNATH PRADHAN (SAMBALPUR): I support this Bill. This system of medicine has come from Buddhist
"Ashtangayoga". Particularly Tibetian and Himalayan region people use these medicines and are cured from various
ailments. Juse is equally important. Hence in this juncture I support this Bill.

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : I rise to support the Indian Medicine Central Council (Amendment)
Bill, 2010.

Since bygone era, different kinds of medical treatments are in vogue in our country. The Government gave sanction to
Ayurveda, Siddha, Unani and other methods in the Indian Medicine Central Council Act 1970. The doctors treating and
healing patients with these methods were given recognition and they were given the rights to treat patients.

Besides in the Sub-Himalayan region and Ladakh ancient healing procedures are used which are called Sowarigpa. The
doctors using such methods are known as Aamchi.

Through this Amendment Bill, 2010, these doctors will get legal recognition and registration. They will also be given grants
by the Government. The ordinary people of the country will receive Government — aided treatment. Government



dispensaries will be opened and the license of drug manufacturing will also be given. The Aamchi doctors will be able to
heal the common people.

In the Central Council that is to be set up, the following branches will be there —
A Committee for Ayurveda

A Committee for Siddha

A Committee for Unani

A Committee for Sowarigpa

I think the Government should promote research in these ancient Indian medical treatments. From various herbs, in
early days, medicines were prepared. So more modern research is required today.

Thus I urge upon the Government to take steps to give a boost to the Indian medical system. Thank you.

*SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): I support this Bill 'The Indian Medicine Central Council
(Amendment) Bill, 2010. The Tibetian System of medicine which is used in Himalayan and Tibetan region to cure many
ailment. This system of medicine has become very popular and useful than allopathic medicines. Moreover it does not have
any side-effects and the price or cost of these medicines are in the reach of common man. Hence I give my heartfelt
congratulations to introduce this bill.
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Fiifes arat o1 A9 ol e sRAfeTe 32 S1-dier Jema 3 Quality and standardization of medicine should be done. Composition of the
medicine shall be indicated in the label.

Secondly, there should be scientific evaluation rather than relying on anecdotes. Basic science of modern medicine should
be incorporated in the syllabus.

Thirdly, there should be financial help and scholarship for the poorer sections of the people to study this system of
medicine. Otherwise, instead of being beneficial it would be dangerous for the people. 21 smeE 3 o5 AY oI WETA U= AleTofl=r
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*SHRI B. MAHTAB (CUTTACK): Inspite of the spectacular advances made by the system of modern/allopathic medicines,
the alternative or traditional systems of medicine currently serve the health care needs of a large population in the world.

In India, this indigenous medicinal system comprises of different components, namely, Ayurveda, Yoga and Naturopathy,
Unani and Sidha systems. These ancient systems of medicine which are a treasure house of knowledge for both preventive
and curative healthy care are embedded in Indian culture well before the advent of Allopathic system of medicines and
have continued to be an integral and significant part of our society. They are officially recognized, codified and well
documented. However, its growth and development has not been an encouraging as it should be. Various problems and
constraints are affecting the growth of Indian systems of medicines — neglect of Government, abuse of system by
unscrupulous practitioners, ad-hoc growth, poor resources and allocation and neglect of basic research.

What is the total percentage of Health Budget of the Government and what is the percentage of AYUSH in the Health
Budget? The Budget allocation in China in proportion to their population is much more. When China is exporting hugely, why
can we not do it? What steps are we taking?

The Indian Medicine Central Council Act, 1970 provides for constitution of a Central Council of Indian Medicine for regulating
of educational standards of Ayurveda, Siddha and Unani systems of medicine and the maintenance of Register containing



names of approved Medical Practitioners of the Central Council of Indian Medicines.

We are told that the government in May has decided to set up a Pharmacopoeia commission at a cost of Rs.14 crore for
developing indigenous medicines with the aim of raising the country's share in the $ 62 billion global herbal drug market. Of
this, China's share was $ 19 billion and India has a meager share of $ 1 billion in global trade. There are 1,000 kinds of
drugs and an equal number of compound formulations. When cost of modern health care drugs is increasing and demand
for herbal medicines is also increasing, I would urge the Government to set standards for drugs in the Ayurveda, Siddha,
Unani medical systems. This Commission should develop standards and quality specifications of identity and strength of
raw materials as well. There is need to maintain a national depository that would provide authentic reference of the raw
materials.

The Pharmacopoeia Commission should ensure quality, safety and efficacy of the drugs available in the public. This may
help in undertaking collaborative research and standardization work with reputed Government and private universities and
research organization like Council of Scientific and Industrikal Research, Indian Council of Medical Research, Indian Council
of Agricultural Research at national level and World Health Organisation, Food and Agricultural Organisation and US Food
and drug Administration, etc. at international level.

This Bill is specifically brought to this House to include Sowa Rigpa within the ambit of the Indian Medical system. It is
practiced in the sub-Himalayan region along with Tibet, Mongolia, Japan and some other countries. This Bill seeks to
include registered practitioners of Sow-Rigpa in the Indian Medical Council. Large number of Indian herbs and plants are
used in various traditional systems. I would like to know what steps the Government is taking to reach out to inaccessible
areas and places where tribals live in, to identify their system of medicine and practitioners? Are you going to take steps to
protect and preserve this ancient system of medicine?

Before concluding, I would say the Government does not have a perspective plan for the growth and development,
popularization and expansion of Ayurveda, Unani and other Indian medicines outreach. There is a need to formulate a
perspective plan, a roadmap for the next 20 years. Adequate infrastructure facilities should be set up in our country in a
time-bound manner.
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*DR. PRABHA KISHOR TAVIAD (DAHOD): The system of medicine is good, when the person who studied the system if he
practice that system of medicine.

Pharmacopia:
Medicine we study the structure composition, pharmacological action, side effects, advantages and disadvantages etc.

While treating the patient with kidney and liver disease etc. we have to become more careful in giving this medicine the
dosages also we have to be very careful signs of over dosages are also to known to us.

All the systems of medicine are excellent but if the person not studied the system will practice that system is dangerous.



Oxytocin is helpful in delivery of a pt. but the higher dosage can give rise to rupture of uterus and which may kill the
mother. In chronic diseases like allergy, asthama, arthritis, skin diseases, homeopathy and ayurveda are having very good
effects.

Allovera: It is very helpful in immediate burns. It will help in deep burns also and it will not allow it to have blisters.
Steroid: Sir I wish that sometimes this steroid are used by them without knowing steroid.

When it is to be given, it is given carefully and then it is to be tapered given in reduced doses. Long term steroid is very
harmful and the people of other system of medicine are not knowing the danger of long term use and they are using them
which should be not allowed at all.

Antibiotics: Sir, I will say that irregular and frequent change of antibiotics which lead to resistance to such antibiotics
which should not be allowed.

*Speech was laid on the Table

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD): Mr. Chairman, Sir, at the outset I would
like to thank and congratulate the hon. Members for the keen interest that they have shown in this legislation.

As I had said in the beginning, this particular ...(Interruptions)
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MR. CHAIRMAN : First, let him put the question. I will call you next.

SHRI B. MAHTAB (CUTTACK): It was very kind of the Minister to mention about the Pharmacopoeia Commission of Indian
Medicine. A decision, as far as I have learnt, has been taken by the Cabinet in May last. Accordingly, around Rs.14 crore to
Rs.15 crore has been allocated for this. My point is about the national depository that is to be maintained by the
Government. At some level, if the Pharmacopoeia Commission of Indian Medicine comes into force, the depository will also
come into force where all the Indian systems of medicine can be registered, including the types of herbs that are being
used.

This leads to a very basic question. Today, Ministries of Commerce and Industry can also give the details, around 62
billion US dollars of trade is being conducted in the world. Out of this, China's share is 19 billion US dollars whereas our
contribution to the international market is only 1 billion US dollars. We should have this Pharmacopoeia Commission of
Indian Medicine as early as possible. I would like to understand from the Minister as to what steps he is going to take
specially to frame the rules and to maintain the depository council.
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): The knowledge about these medicines should spread to all parts of the
country when an additional system of medicine is included in the Indian system. People from all parts of the country should
be benefited by that. For that, we need textbooks in all Indian languages. I would like to know whether the Government
proposes to spend some money for preparing textbooks in these systems of medicines in all Indian languages, so that
people can read it and use it in all parts of the country.

SHRI GHULAM NABI AZAD: As far as Pharmacopoeia Commission of Indian Medicine is concerned, I have already said that
the Government has taken a decision to set up the Commission for Ayurveda, Unani, Siddha and also Sowa Rigpa.
Naturally, once the Commission comes into being, the depository will automatically become a part of it.

Insofar as the suggestion given by hon. Member Shri Mulayam Singhji is concerned, it is a very good suggestion. We have
already got the Councils. We have elected ones, we have university representatives, we have nominated ones for Ayurveda,
Unani, Siddha and so will be for Sowa Rigpa. He has said about the facilities to be given. If such facilities and benefits are
given to individuals, then it will be opening a Pandora's Box. I am afraid, I do not know to how many people these facilities
will be given.

MR. CHAIRMAN :
The question is:
"That the Bill further to amend the Indian Medicine Central Council Act, 1970, as passed by Rajya Sabha, be

taken into consideration."

The motion was adopted.

MR. CHAIRMAN : The House will now take up clause by clause consideration of the Bill.
The question is:
"That clauses 2 to 7 stand part of the Bill."
The motion was adopted.
Clauses 2 to 7 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI GHULAM NABI AZAD: Sir, I beg to move:

"That the Bill be passed.”
MR. CHAIRMAN: The question is:

"That the Bill be passed.”

The motion was adopted.



